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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

EXECUTION APPLICATION NO. 41 OF 2023 

IN 

ORIGINAL APPLICATION NO. 94 OF 2021 

IN THE MATTER OF: -  

Haider Ali                    ...Applicant  

-Versus-  

Union of India & Ors.                   ...Respondents 

SHORT REPLY ON BEHALF OF CHAUDHRY BANSI LAL CRICKET 

STADIUM – RESPONDENT NO. 27 IN COMPLIANCE WITH ORDER 

DATED 17.07.2025 

MOST RESPECTFULLY SHOWETH: -  

1. That the Hon’ble Tribunal is presently seized of the above-captioned 

Execution Application filed by the Applicant seeking execution of the Order 

dated 15.04.021 passed by this Hon’ble Tribunal in Original Application No. 

94/2021, wherein the Applicant had raised the issue of utilization of 

groundwater by cricket stadiums without adequate clearances especially 

during commercial cricket tournaments such as the Indian Premier League.     

2. That on 07.12.2023, Chaudhary Bansi Lal Cricket Stadium (hereinafter 

“answering Respondent”) was impleaded as Respondent No 27 in the 

matter and notice was also issued with a direction to file its Response. In 

compliance thereof, the answering Respondent filed its Response dated 

02.05.2024. The submissions made therein may be read as part and parcel of 

this Short Reply and are not being repeated for brevity.  

3. That on 17.07.2025, this Hon’ble Tribunal granted time to the Respondent 

stadiums to file Replies providing details regarding the monthly and yearly 

use of quantity of water for irrigating the ground, proportion of STP treated 

and fresh water, bifurcation of proportion of fresh water such as ground 
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water, supply from the municipality/ ULB or any other source and status of 

Rain Water Harvesting System in terms of the Order dated 19.03.2025. The 

present Short Reply is being filed in compliance with the said Order.  

Monthly and Yearly use of Quantity of Water 

4. That the total water requirement of the answering Respondent as of now is 

about 107 m3/day (32385 m3/year) for various requirements including 

irrigating of ground, visitor requirement, maintenance and cleanliness of the 

stadium, and maintenance of the green belt.  

5. That the said water requirement is being met through various sources which 

include authorized ground water through borewell and supply of water by 

local authorities, and through rainwater harvesting. It is important to submit 

that the rainwater harvested through Rainwater Harvesting System (RWHS) 

is being used for ground water recharge through recharge pits and wells. 

Pertinently, the answering Respondent relies on rainwater harvesting for its 

pitch maintenance and other daily uses. Further, the source of drinking water 

for the players, staff, and for kitchen purposes in the stadium is bottled water 

that is purchased, while the source of water for washroom and ground 

maintenance is overhead and underground water tanks. Importantly, the 

answering Respondent is also in the process of installing a 50 KLD hg SBR 

Technology based wastewater treatment plant and treated water shall be 

utilized for green belt and pitch maintenance.     

6. That it is also worth noting that the answering Respondent stadium is used 

more as a training ground to encourage development of athletes and budding 

cricket players and has never been used for hosting the Indian Premier 

League or other such commercial matches and therefore its water 

requirement is minimal. Similarly, the water required for maintenance of 
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pitch is significantly lower, as compared to other commercial stadiums, as 

the ground water level is unusually high in Lalhi and this is corroborated this 

fact is corroborated by the newspaper reports and statements of eminent 

cricketers such as Sunil Gavaskar. In fact, the Kalanaur block where the 

answering Respondent stadium is located, is included in “safe” category as 

per the latest Dynamic Ground Water Resources of Haryana State dated 

March 2025 prepared by CGWA. True copy of the relevant extract of the 

Dynamic Ground Water Resources of Haryana State is annexed and marked 

herewith as ANNEXURE R/1.  

Proportion of Treated and Fresh water used  

7. That it is further submitted that the answering Respondent has already 

commenced the installation of a 50-KLD wastewater Treatment Plant at the 

stadium. On 26.08.2025, the Work Order for the plant was issued by the 

answering Respondent. As noted above, the treated water from the said plant 

would be utilized for green belt and pitch maintenance in line with the 

answering Respondent’s endeavor to minimize the reliance on ground water 

and meet its water requirement through other alternative sources in terms of 

the Orders passed by this Hon’ble Tribunal. True copy of Work Order dated 

26.08.2025 is annexed and marked herewith as ANNEXURE R/2. 

8. That it may be submitted, at the cost of reiteration, that unlike other 

commercial stadiums, the answering Respondent stadium is not used for 

hosting commercial and international tournaments like IPL and is mainly 

used as a venue for training grassroot talent. Consequently, the footfall in the 

stadium is very low and naturally the wastewater generated is also very less. 

Nevertheless, the answering Respondent has initiated the installation of the 

wastewater Treatment Plant. Photograph of the installation of the STP is 

marked and annexed as ANNEXURE R/3.  
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9. That as regards the proportion of fresh water used, it is submitted that the 

answering Respondent had obtained NOC dated 20.11.2024 from the 

Haryana Water Resources Authority, Government of Haryana wherein the 

answering Respondent is permitted to extract ground water 107.95 m3/day 

(32385 m3/year) and the same is valid till 20.11.2025. The answering 

Respondent has also submitted an application seeking renewal of the said 

NOC and the same is under examination.  

True copy of NOC dated 20.11.2024 is annexed and marked as ANNEXURE 

R/4.  

Bifurcation of proportion of fresh water  

10. That it is submitted that the source of freshwater for the answering 

respondent is the ground water which is extracted through borewells in 

accordance with the NOC. Such reliance on ground water is due to the fact 

that local water supply agencies are not being able to supply the desired 

quantity of water to the answering respondent. However, the answering 

Respondent submitted an application to the Public Health Engineering 

Department (PHED) for supply of water and a reply has been received on 

11.09.2025 from the said Department stating that the desired quantity of 

water cannot be supplied through the department’s pipeline and the 

department has no objection to the answering Respondent installing a 

borewell. True copy of letter dated 11.09.2025 received from PHED is 

annexed and marked as ANNEXURE R/5. 

Status of the Rainwater Harvesting System 

11. That as regards the installation of Rainwater Harvesting Structure, it is 

submitted that the answering Respondent has already put in place an 

appropriate RWHS since the inception of the stadium in 2006. Photographs 
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of the RWHS installed in answering Respondent stadium is annexed and 

marked as ANNEXURE R/6.  

12. That this fact is corroborated from the letter dated 10.03.2023 issued by the 

Board of Control for Cricket in India (BCCI) to Central Ground Water 

Authority, Ministry of Jal Shakti, Government of India wherein BCCI 

observed that the answering Respondent has a rainwater harvesting system 

right from its inception (refer Annexure R/2 (Colly), Pages 1308 – 1310 of 

the Reply dated 02.05.2024 of answering Respondent).  

13. That moreover, an inspection of the stadiums, including of the answering 

Respondent, was carried out in pursuance of the Meeting dated 02.06.2023 

held under the Chairmanship of Secretary, DoWR and during the inspection, 

the answering Respondent was found to have installed the RWH system 

(refer Annexure XII and Annexure XIII at Pages 118-124 of Action Taken 

Report dated 04.08.2023 filed by Ministry of Jal Shakti).  

14. That more importantly, on 02.08.2023, a letter was issued by the Central 

Ground Water Authority to the answering Respondent which also notes that 

the Stadium is compliant with the NGT directions with respect to the 

installation of Rainwater Harvesting structures (refer Annexure R/2 (Colly), 

Pages 1306 – 1307 of the Reply dated 02.05.2024 of answering Respondent).  

15. That it may be noted, at the cost of reiteration, that the answering Respondent 

has never been used for hosting the Indian Premier League or any such 

commercial matches. Unlike other commercial stadiums, the answering 

Respondent is used more as a training ground to encourage the development 

of budding cricket players at the grassroots level. Resultantly, the water 

requirement for the answering Respondent stadium is minimum as noted 

above.  
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16. That the answering Respondent craves leave of this Hon’ble Tribunal to file 

a further detailed Reply in respect of the extent and different sources of water 

in the answering Respondent stadium as directed by this Hon’ble Tribunal or 

in the interest of justice.  

Date: 14.10.2025  

Place: New Delhi  

DRAWN AND FILED BY: 

 

                                                  
Mansi Bachani, Surya Gupta & Anubhav Anand 

Advocates for the Respondent No. 27   

29, LGF, Presidential Estate,  

Nizamuddin East, New Delhi-110013    

Email: eldflegal@gmail.com; +91- 8851323704   

 

SETTLED BY:    

Mr. Sanjay Upadhyay   

[Senior Advocate]    
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